IN THE CENTRAL 2DMINISTRATIVE TRIBUNAL

AT HYDERABAD

0.A.Ne.788/96 Date of Orde

BETWEEN :

Smt.P.Rama Devi .. Aoplicant.

AND

The Acceuntant General,
Audit-I, A.P.,
Hyderabad.

Ceunsel fer the Applicant .. Party-in-pP

Qs

.. Mr.G,Parame

Ceunsel fer the Resgendent

CORAM:

-
N

HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN,)

B R N

2

HYDERABAD

»+» ResSpendent,

BENCH

re 2.8.96

ersern

e gmenrae)

Swara Rae

I Oral erder as ser Hen'kle Shri R.Rangarajan,Memﬁer(Admn.) X

Nene fer the applicant,

Parameswara Raeo, learned standing ceunsel fer the

2-
fer wreviding suitaisle jeb te her sen en cempassi
greund apseintment. That letter was treated as

numeered a5 OA.788/96; Ceurt fee was alse waive

3. The applicant is net wresent teday. But tj
was ascertainedjgrom Bmt.Shakthi. She sukmits th
haé&filed e representatiens en 16.5.94, 13.9.94
requesting fer cempassisnate greund apesintment 4
These representations‘were replied stating that H
net aligimle to get cémpassienate‘g:ound anmointy
St

ef the fact that her huskand is enly missing. )

accerdingly by letters dated 28.6,94, 2,12.94 5

Smt.Shakthi fer M

The applicant in this 0A sent a letter dat

]

r.G.

respendents,

m 19,6.96
enate
n OA and'

he_position
agigggﬁhﬁ»~Af.
and 8,.,2,96

¢ her sen.

er sen is

ent in viéw

& was replied

nd 19.4,96,

%



N\

In view of the gkeve the standing ceunsel submits

the seelicant has ne case fer granting the relief

that

of

cempassienate greund appeintment te her sen. In (JA.737/96,

{fheirespenaents themselves have agreed te pay Hor
family pensien and in view ef the abeve that 0A wq
ef witheut any directien as ne erders was required

view 8f the fact that the apelicant is te be paie

the
s d#ispesed
« In

family

pensien the question ef grantlsf) cempassienate greund

appeintment te her sen has te be recensidered. I
view I am of the epinien that the representatiens
(in para-3 supra) needs recensideratien in the ligh
recent develspment that she is geing te be paid th

pensien,

4, In the result, the following directien is g

that
gueted abeve
t of

e family

iveni-

The ressendents sheuld recensider the issus ¢f grant

ef cempassienste greund appeintment te her sen eon
of her earlier representatiens referred te akeve i
fact that she is geing te get family pensien. The

tatiens sheuld e recensidered in the light ef the

the kasis
n view of the

represen-

recent

sevelepment within a peried ef 3 menths frem the date eof

receipt of this order and. the applicant‘wééit?e advised

1

suitabkly én this cennectien.

5.  The 0.A. is erdered accerdingly. Ne cests,

oN~—""]

( R.RANGAR

<

AJAN )

Member (Admn.)

Dated:2nd August, 1996

(Dictated in Open Ceurt)

sd
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@&26




0.A NO. 788/96

Copy te:

Te

Ze
3.

4.

S.

YLKR

. .3.'a

The Accountant Ganeral,
Audit I, A.P.,

Hyders ad. )

Bne cepy tcC M£.P.Rama Devi, Marty in Person, ud/«/- /?_(,%fw?%
Fi vigh — 39 23¢]~ -

Cne cepy te Mr.G.Paremeswar Ras, Advocate,CAT,Hyderabad,

Onz copy te Library, CAT,Hyderabad,

One duplicate copy.
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